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CENTRAL Au~UNIS TM TIVE TlilIBUNAL 

ALLAHABAD BE!'£H1 AL1AI-J.A.MD. 

crscurr s ITTING AT lJ.Il.~M.r-,t;HAL (NAINID\Ll, 

Nainital, this the l•th day of April, 20J~. 

QJOPUM ; HON. MR. JUSTICE • R. INGH, V .C. 
HON. MAJ ... ~N. K.K. S.RiviAS TA , A.M. 

O.A. No. 9,~ of 1999 

Mahendra Singh Rawat S/0 Late Sri Pan Singh Rawat R/0 Vill. 

Lam tana, Past Lamgara. Iehsil and Distric-t Almera h • 

• • • • • • • • • • • • • • • • Applicant. 

Counsel for applicant : Sri llilanoj Tiwari. 

Versus 

L, Chai.unan, Railway B axd, Hail Bhawan, New Delhi. 

2. General Mana9er (PersGnnel}, Northern .8ailway, Baroda 

House, New Delhi. 

J. Divisional Railway ~~nager, .Nawab Yusuf Road, Allahabad. 

~. Union ef India throu~h General Manager, Northern 11c1 ilway 

Baroda House, New Delhi. 

• • • • • • • • • • •••••• Respondents • 

Counsel fer respondents : Sri s. Nadeem. 

0 R D E R (OHAL) 

BY HON. Iv~. JIJS IICE S .R. :S.L\JGH1 V .C .. 

Heard Sri Manoj Tiwari, learned counsel for the 

•PPlicant, Sri S. Nadeem, learned counsel for respomdents 

and perused the pleadin~s. 

2. The app,J.ic-ant's father Late Pan Singh Rawat was 

servin! on the p0st of Fitter~Khalasi under the Loce Fezeme 

in .L.ccc Shade, Allahaead. He died in bazness on 20.9.1976. 

The applicant was seven years old at the time ef death of 

his father. It is alleged that en attaining the age of 

majGrity, the applicant made representatien seeking compa- 
~ 

ssionate appointment. One f the representationJaddressed 

te Maha Prabanahak (~.miik}, Northern Eailway, BarGda House 

New Delhi has been annexed as Annexurs-e to the O.A. 

2. The grievance .of the applmc-ant is that his case 



l. 

: 2 : 

for compassienate appoin1:ment was net censidered by the 

respondents despite repeated representations. AccQrdingly 

the instant O.A. has been instituted for issuance of a 

direction to the respondents te censider and appoint the 

applicant on compassionate ground. Learned counsel 

representing the respondents has submitted that app>licatio1 

·is highly belated and in~ submits the learned counse.l 

the applicant has net made out any case for compassionate 

appointment. 

4. Having heard counsel for the parties and having 

regard to the Rai,lway Board's letter No.E/NG)II/84/RCI/2' 

dated e.J.0.95 on the subject of time lliilit f' s: appoiniment 
on compassienate appointment para 4 of which prevides that 

wherever in individual cases of merit, it is considered th 

justification exists fer extending consideration to cases 

where death took place over 20 years ago or where the 

application for appointment is made after ever two years 

after attainin§! majority, C!>r where the application has bee: 

made for other than the first sen er the first daughter, 

the prior approval of the Ministry of .Railways should he 

obtained by forwarding a detailed proposal with specific 

justification and personal reccmmendation of the General 

Manager in the presc.t·ibed profoma, circulated vide Beard' 

letter No.E(NG)II/87/EC-.l/ l~ dated 19.1.1988. The 

applicant is the se cend sen of the deceased Railway empl0y1 

whose death took place mere than 20 years ago in 1976. 

However, in view of the Railway Board's letter, aforestate 

the time limit for appointment on compassienate ground is 

no.nnally 20 years but there may still be deserving cases 

justifyi~ appointment on compassionate ground bey&nd 20 

years of the death of the Railway employee. hether tbe 

jusiifi~tion existed for appointment of the applicait eve 

after the normal period of limitation is a question that 

can be ai>nsidered only by the concerned authority. We are 
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therefere, pursuadecl to dispose of the O.A. with a direc-tj 

to the General Mana9er (Pers~>nnel), Nerthern fliallway, 

Baroda House, New Delhi to consider the cases ef the 

api:>licant in e ccezdance with law and take appropriate 

decision on his representation for appointment within a 

peried of four months fran the date ef receipt of a copy 

of this order along with a copy of the last representatior 

made by the applicant. 

5. With the above obsel.'vation, the O.A. is disposed 

of with no order as to costs. 

A.M. 

Asthana/ 


